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tb rerore, r quir, d tb R gi frat of Co-
op ralive ocietie, Ma~'\ra htra under 
Section 110 A of the ~ h 1'a btra C -
operative Societ ies Act 1960 to . uper" 
c · de tb B ani of M nagement of the 
Nati nal o-op rativ ank Ltd. 

provi i n 
rative ocielic ct 

initiat d by the Regi trar. 

Tr d bet n Indi nd J. Iy 

2878. SHRIM TI USHA PRA-
KAS· CHOUDHARl: Will t e Minister 
of 0 M RCB b p ic ed to tate: 

(a) whctb r a high level Italian 
economic dele .atit>n had \isited India in 
the )a t week of ovember this year; 
nd 

(b) if 0, the details of di cu sion 
held to trength n tr de relation bet-
w nt two countries? 

THE MINISTER OF STATE IN 
THB MI ISTRY OF COMMERCB 
(SHRIMATI RAM DULARI SINHA) : 
(a) Yes. Sir . • 

(b) An Italian bu ine delegation 
trom the Confederation f It lian Indu-
trie visit d India in can ection with the 
first me ting of the lod -ltali' D Joint 
Bu Ines Council and b Id di · cus ion 
with Pederation of Indian Chamber of 
Commerce and Indu try regarding x-
pansiQn of two-way trade and possibili .. 
tie 0" ool1aboration with tran fer · of 
ttchnolo y in suitable case either ' in 
In4ia or Italy r'o third countries. 

epresentation of State Government on 
the Local Board of the Bank 

2879. SHRI GADADHAR SAHA ; 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether his attention has been 
drawn to the anomaly in the mode of 
constitution of Re ion 1 Bards of the 
Re erv · Bank of I ndia and the sugge tion 
for representation of the State Govern-
ment on the local Boards of the 
Bank' ·of represent territorial interests 
and have a ay in the formulation and 
implementation of m netary a.nd credit 
policies; 

(b) jf so, whether the 
under c.)nsiderat io,1 of hi 
and 

uggesti on is 
Ministry; 

(c) the step proposed to be taken/ 
taken to correct this lacuna? 

THB DEPUTY MINISTER IN 
THE Ml ISTRY OF FINANCB (S HRI 
JA ARDHANA POOJ RY): (a) to (c) 
In terms of ection 9(1) of the Reserve 
Bank of India Act., a Local Board shall 
be con titutcd for each of the four areas 
specified in the Fir t chedule to the 
Ac and shall consist of five members to 
be appoint d by tho Central Government 
to r present a far as pos ible, territorial 
and economic inter st8 and the interest 
of co-operative and lOdigen us banks. 
G overnm nt h ve recei ed s"ggestions · 
from orne of the Stat Governments for 
giving them representation on the Local 
Boards of the Reserve Bank. These 
suggestions are being examined in con-
sultation wjth the Reserve Bank of India. 

Reduction in Re erved V BC ncies o.f 
SC,ST.for ODic r J .M.-I in State 

B ok of Bikaner and J ipur 

2880. SHRI J AGPAL SINGH: 
SHRI LALA RAMKBN : 

Will the Minister of FINANCE be 
pleased to state: 



3 WI rs 

whether it is al 0 a ract that th 
ank r cruited Scheduled 

Caste c duled Tribe and p romoted 
ODe C 0 i<iar e in tbe ab ve ure; 

(c) if so, wheth r 50 p r c~ t of 
total v cancies in the above grade IS 118 
and after deducting lOch duled 
Castes/Scheduled Tribes per 0 s alrea.dy 
recruited and prom ed 108 v e cle . 
can be provided by th~ b ve b, ~ for 
filling up in the re ' t r Upi of A d 
'B9 among the Schedul.,}d C te ' IS ' h\) u-
Jed Tribe candidat s io the sr d a 
whole; 

(4 if 
ould ma e i lble 

their notificaf n of 
Caste lScheduled Tribe 

entioned bove; and 

B ok 

vacanci s 

(e) if not, the rea n th refor 1 

2881. SHRI CHINTAMANI 
P NIGRAHI: in tho Mini ter of 
PINA CE be plea ed to- state: 

(a) the numb r of industries which 
nancial as i ranee from Indus-

trial ent B nk of Iodia during' 
1980.81, 1981-82 and 1982-83 ; 

(b) the number of 8 pUcati ittS 
rejected by I.D.B.I. during those period. 

organi tioo 
applications for 

w, 

(d) Doe not ari e. 

D mage C n 
DUf r nt 

2882. D. V NT KUM R 
PANDIT: WilJ the Mini t r of 
TOURISM AND CIVIL A VIA TIO be 
pIe ed to state : 

a) whether in India, dan er fro 
BA ( ird-Aircrart trike Hazard) h 
increased to an alarming proportion 
compared to Bgur in other coun .. 
trie; 

(b) how much damage ha been 
c u by hi d "kos in India duriog the 
las five year by (i) ir IndIa (tj) Indian 

irUn (iii) Ai craft belong n to 
Defence Org ni ation and (iv) private 
ai aft in rupe and loss of human 

; and 

(c-} whether Government have 
appointed any indepth study CODUnittco 




